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Title: Need to provide safety and security to doctors.

DR. SUBHASH RAMRAO BHAMRE (DHULE): Sir, on 9" June,
2019, one elderly patient was brought to NRS hospital, Kolkata in
critical condition. In spite of all the efforts, the patient could not be
saved. The relatives of the patient attacked the junior doctor and two
doctors are seriously injured. This incident has brought the issue of
increasing violence against doctors and this kind of incidents are
increasing all over the country. We must understand that, in spite of all
the advances in the medical field, there are limitations to medical
treatment. In spite of all efforts, it is not always possible to save the
patient and probably, this was misinterpreted by the patient’s relatives as
negligence. In treating critical patients and operating the major and
supra-major surgery, it carries the risk of complication, morbidity and
mortality. Hence, there is a very thin line between inevitable

complication and negligence.

[t 1s also important to understand that doctors are also human beings
and not healing angels. It is unacceptable and absurd to victimise a
medical practitioner if a patient does not respond to the treatment.
Violence against doctors is unacceptable and any such act should be

made a punishable, non-bailable offence with imprisonment.

I congratulate the Health Minister, Dr. Harsh Vardhan Ji who has
written letter to the Chief Ministers of all the States, asking them to
bring legislation to protect the doctors and also to ensure that the law 1s

implemented in States where such laws are already in place. He also
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circulated the copies of the draft Protection of Medical Service Persons
and Medical Service Institutions (Prevention of Violence and Damage or
Loss of Property) Act, 2017 to the States. Today, 19 States have some
legislation, legal provision, and many have promulgated the Ordinance.
Since health 1s a State subject, I urge all the State Governments to
strictly enforce the provision of special legislation to protect the medical
community and to provide security to the hospitals. There should also be
a Central Act to this effect.

Speaker, Sir, I appeal to you, let us have a detailed deliberation on
this issue because the relation between doctor and patient is very crucial
for the public health system. So, we must have deliberation on this in the

form of a Short Duration Discussion.
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